FIR No. 31/19
PS Rajender Nagar

18.09.2020

(Matter has been physically heard)

Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19

Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
District & Sessions Judge (HQ).
Present: Ld. APP for the State.
IO absent.
i Lal was

Scanned copy of report under the signatures of WSI Son

received through email on 17.09.2020. Same is perused.

As per the report, the NBWs against accused could not be executed,

IO is directed to file the original unexecuted process in Conrt on

18.12.2020,

(RISHABH KAPOQOR)
MM-03(Central),THC,Delhi
18.09.2020



STATE Vs. Ankit & Ors.
FIR No. 30/20 :

18.09.2020

(Matter has been physically heard)
taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19

Roster/2020 dt. 30.08.2020 directions issued by Ld.

Case
Lockdown/Physical Courts
Distriet & Sessions Judge (HQ).

Breseni: Ld. ARPE for the State,
Sh.Asha Ram, Ld. counsel for applicant.
10 gqhsent.
Pursugnt to direqtions issuad on 17.09.2020, scanned copy of report

under the signatures of SHO PS Rajender Nagar is received. Counsel for applicunt

has also filed the gapy of RC of vehigle, through email.

Ropori perugs.

As per report of SHO PS Rajender Nagar, 1O/SI Ali Akram is stated
to be out of station in connection with some other case and accordingly, time 18
sought for rendering clarifications qua the number of vehicle in question,

In view of the above report, put up for consideration on 22,09,2020.

Issue fresh notice to SHO concerned for filing the status report OR

date fixed.

(RISHALH-KAPOOR)
MM-03(Central),THC,Delhi
18.09.2020



STATE Vs. Ankit & Ors.
FIR No. 30/20

18.09.2020

(Matter has been physically heard)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19

Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
Distriet & Seysions Judge (HQ).
Breseni: Ld. ARP for the State,

Sh.Asha Ram, Ld. counsel for applicant.

10 absent.

Pursugnt to directions issusd on 17.09.2020, scanned copy of report
under the signatures of SHD PS Rajender Nagar is received. Counsel for applicunt
has also filed the papy of RC of vehigle, through email.

Boport pervgsd.

As per report of SHO PS Rajender Nagar, JO/ST Ali Akram is stated
to be out of station in connection with some other case and accordingly, time is
sought for rendering clarifications qua the number of vehicle in question.

In view of the above report, put up for consideration on 22,09,2020.

Issue fresh notice to SHO concerned for filing the status repart on

date fixed,

MM«OS(Centml} [HC Dklhx
18.09.2020



Cr. Case 3310/2020

STATE Vs. MAHENDE

w s. MAHENDER Ku

FIR No. 161 /2020 (Rajinder N[\L/llé:ll{)

18.09.2020

(Matter has b
(Mat ee
Case taken up in viewn(f;h

ySiea“}’ heard)

Lockdown/Physi « Circul
ysical Courts Roster/zozoagtng(,) 3:;425020 directions 1

District & Sessions Judge (HQ)

6 DIHEQ)Y/ Covid-19

6-2361
ssued by Ld.

resentt - .
Creseni Ld. ABP fur the Stae

Accoegd in IS
veel in JC (produced irough VO-
Agoused submits that copy of chmgeshee-t has been supplied (0 hiin.

A Qr'h 3 ~ Al N
Agcused sgeks time for checking of COPIES:
Concerned Jail Superintendent is directed O ensure the availability

of Ld. Jail visiting LAC to accused, for checking of copies.
ocuments on 28.09.2020.

Put up again far scrutiny of d
gh VC on date fixed.

Accused be joined for hearing throd

Concerned Jail Superintendent to do needful.

¢ to concerned Jail Superintendent throug

Copy of this order be sen
email, for compliance.
(RISHABH KAPOOR)

MM*OS(Central),THC,De\hi
18.09.2020



STATE v:’%/zozg

FIR No, 143 L SESH @
R No. 143 5050 ?[HP% YtaA,Ei;H
state
18.09.2020
(Matter hag been

Present: APP f,
it Ld. APP for the State

Accu i
sed Ankit @ Ashu staqed to be in JC.

1O/AT Mohit Asiwal ig person
d Yogesh @ Yash has been

I0/5] Mohit Ac:
bailad : EUSS Sloii Asiwal Submits that accuse
=L 3( iz I )

ai out 17 the pregegl caze by the arders of Ld ASJ.

SI Mohit Asiwal further submits that for
o accused persons in

¢ want of extra set of

charge sheet with him, same coulg ot be supplied t

compliance of order dt, 03.09.2020.

IO further submits that now he has been transferred to PS Karol

Bagh.
In such circumstances, issue notice to SHO concerned for supplying

the copy of charge sheet to the accused Ankit @ Ashu, through concerned Jail

Superintendent.
Put up for scrutiny of documents and FP as per law on 23.09.2020,

Accused Ankit @ Ashu be also joined for hearing through ¥C on

next date.
Concerned Jail Superintendent to do needful,

Scanned copy of this order be sent to concerned SHO and concerned

Jail Superintendent, through email for compliance.

(RISHABH/KAPOOR)

MM-03(Central), ,Delhi
18.69.2020



FIR No.137/20
PS Rajender Nagar
State Vs, Ankush

18.09.2020

n physically heard)
f circular no. 23456
/2020 dt. 30.08.2020 diree

(Matter has bee
n up in view 0
Couris Roster

23616 DJ(HQ)Y/ Covid-19

Case take
tions issued by Ld.

l.ucmtnmdﬂhyuicul
insielut & Seasions Judge (L.

Present: Ld. APP for the State.
Sh. Anjum Kumar,Ld. Counsel for applicant (joined through VO).
7.09.2020, scanned copy of status

Pursuant 0 directions issued on 1

¢ of SHO/PS Rajender Nagar is received through email.

report under the signatur
Same is perused.
As per the status re

port filed by the SHO PS Rajender Nagar,

sheet, only final report form was sent Lo

inadvertently. instesisl of complete charge-
counsel for accused, through email. It is further submitted that upon receipt of order
dt. 17.09.2020, the details of email were again checked and now the complete

charge-sheet has been sent to counsel for accused, through email.
Ld. counsel for applicant concedes that now he has received the

¢ form,

of charge-sheet in the electroni
.09.2020 is revealing that the dir

Perusal of the order dt. 17

copy
gotions

were also issued to SHQ concerned for filing report regarding compliance of order

this Court. However, in the status report received today

der dt. 28.08.2020 by the 10, Further, there
ot complied with orders qQua

dt. 28.08.2020 passed by
there is no mention of compliance of or
ustification as to why the 10 has n
used and his counsel despite bein

y of charge-sheet is required for

is no plausible
supply of chargessheet (0 the acc g well awre of
the fact that accused is running in JC and the cop
preparation of his defence,

In such ciccumstanges, this casual conduct of 10 be reported to DCY

concerned with a direction to look into the matter and file report on 28.09.2020.

At this stage, counsel for applicant submits that he does not wish to

\

P// < \,_Vm Vv
VoA



press the present application w/s 12 of Contempt of Cowrls Agt: In vigw af akove

submissions of counsel for applicant, the application stands disposed off,

Bopart of BOR ke put up on date fixed with the maln case file.
Scanned copy of this order be sent to counsel for applicant thpough

cmail. Que copy be also sent to DCP congerned for necessary infarmation and

action, One capy be also upleaded on Delhi Distrigt Colxtts,;\websit@,;_f‘}/’
: L

S

HABH KAPOOR)
MM~03( Central), THC,Delhi
18,09.2020



Cr. Case 28830942010
STATE Vs. MANOJ
EJR Na. 165 /2014 (Rajingdgr Magar)

i, Do, 2028

Cgse taken up for pre-lok adalat sitting.

Copapnii Ld. ARP for the State.

Pradeep Kumar,Ld. Counsel.

Accusgd Manoj with 8h,
ide arder dt. 17.03.2020.

Accused Kishore already POV

Complaipant absent.

h potige to complainant thiough SHO concerngd tor

Tsgup fres

19.09.2020,

Notice to complainant be also issued through whatsapp/email for

date fixed,

SHO concemed shall also filed previous conviction report of

accused Manoj on next daig.
SHO concerned is directed to ensure the compliance.

Put up again for pre-lok adalat sitting on 19.09.2020 at 02:00 pm.

Copy of this arder be sent to SHO concerned through all permissible

modes including email, for compliance.

MM-03(Central), THC,Delhi
18.09.2020



